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IN THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO. 7362- 7363 OF 2002

NALLI SANYASI NAIDU APPELLANT( S)

VERSUS

MANASA' S TRUST VI JAYANAGARAM & CRS. .. . . RESPONDENT( S)

ORDER

After hearing | earned counsel for the parties and goi ng through the inpugned judgnent

we are of the view that in exercise of power under Article 136 of the Constitution, no inter
ference

is needed in view of the findings arrived at by the courts bel ow excepting that the directio
n

regardi ng paynent of danmages for the illegal occupation of the land fromthe date of occupat
ion

till the land is vacated by the appellant shall be del eted. W order accordingly. The appea
s are

di sposed of. There shall be no order as to costs.

In view of the order now passed in these appeals, applications for initiating contenp
t

proceedi ngs are al so di sposed of.

( HARJIT SINGH BEDI )

NEW DELHI ;
MAY 8, 2008.
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